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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCES

Loss of lives in two tragic incidents in Sambalpur, Odisha and Malda,
West Bengal

MADAM SPEAKER: Hon. Members, in a tragic accident, about ten persons
including women and children are reported to have died and several others are
missing when a motorboat carrying them capsized in the Hirakud Dam reservoir in
Sambalpur, Odisha on 9 February, 2014.

In another tragic incident, sixteen people were killed and three others
injured when a truck collided with a car near Malda, West Bengal on 11 February,
2014.

The House expresses its profound sorrow on these tragic incidents which
have brought pain and suffering to the bereaved families and wishes the injured a
speedy recovery.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short while.

... (Interruptions)
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MADAM SPEAKER: Question No. 281 — Shri A.T.Nana Patil.

SHRI A.T. NANA PATIL (JALGAON): Madam, Q. No. 281.
... (Interruptions)

11.02 hrs

At this stage, Shri K.Bapiraju, Shri Shailendra Kumar and some other hon.
Members came and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.03 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
12.0 % hrs

At this stage, Shri K. Bapiraju, Shri S.P.Y. Reddy, Shri Bhudeo Choudhary,
Shri Shailendra Kumar, Shrimati J. Helen Davidson, Shri P. Karunakaran,
Shri M. Anandan and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)

12.0 ¥ hrs.

ANNOUCEMENT BY THE SPEAKER

Motion of No-Confidence in Council of Ministers

MADAM SPEAKER: Hon. Members, I have received four notices of Motion of
No-Confidence in the Council of Ministers from Sarvashri L. Rajagopal, M.
Rajamohan Reddy, Sabbam Hari and Konakalla Narayana Rao.. I am duty bound
to bring the notices before the House. Unless the House is in order, I will not be in
a position to count the 50 Members who have to stand in their assigned places so
that I can ascertain as to whether the leave has been granted or not. Therefore, I
request all of you to go back to your seats.

... (Interruptions)
MADAM SPEAKER: Kindly go back to your seats.

... (Interruptions)
MADAM SPEAKER: Since the House is not in order, I will not be able to bring
the notices before the House.

... (Interruptions)
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12.02 hrs

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now, Papers to be laid on the Table.
... (Interruptions)
THE MINISTER OF MINES (SHRI DINSHA PATEL): I beg to lay on the Table
a copy each of the following papers (Hindi and English versions) under sub-

section (4) of Section 3 of the Commissions of Inquiry Act, 1952:-

(1) First Report of the Justice M. B. Shah Commission of Inquiry on illegal
mining of iron and manganese ores (Volumes I, II, II/A, III, IV & V) in
the State of Odisha-June, 2013.
(2) Memorandum of Action taken on the above Report.
(Placed in Library, See No.LT 10659/15/14)

... (Interruptions)

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI): I beg
to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
North East Zone Culture Centre, Dimapur, for the year 2012-2013,
alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the North East Zone Culture Centre,
Dimapur, for the year 2012-2013.

(Placed in Library, See No.LT 10660/15/14)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Sangeet Natak Akademi, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.
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3)

(4)

()

(i)

12

A copy of the Review (Hindi and English versions) by the
Government of the working of the Sangeet Natak Akademi, New
Delhi, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.

(i)

(iii)

(ii)

(Placed in Library, See No.LT 10661/15/14)

A copy of the Annual Report (Hindi and English versions) of the
Gandhi Smriti and Darshan Samiti, New Delhi, for the year 2012-
2013.
A copy of the Annual Accounts (Hindi and English versions) of the
Gandhi Smriti and Darshan Samiti, New Delhi, for the year 2012-
2013, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Gandhi Smriti and Darshan
Samiti, New Delhi, for the year 2012-2013.

(Placed in Library, See No.LT 10662/15/14)

A copy of the Annual Report (Hindi and English versions) of the
Sahitya Akademi, New Delhi, for the year 2012-2013, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Sahitya Akademi, New Delhi,
for the year 2012-2013.

(Placed in Library, See No.LT 10663/15/14)
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(6)

(7)

(8)

(i)

(1)

(i)

(i)

(ii)

13

A copy of the Annual Report (Hindi and English versions) of the
Nehru Memorial Museum and Library, New Delhi, for the year
2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Nehru Memorial Museum and
Library, New Delhi, for the year 2012-2013.

(Placed in Library, See No.LT 10664/15/14)

A copy of the Annual Report (Hindi and English versions) of the
Maulana Abul Kalam Azad Institute of Asian Studies, Kolkata, for
the year 2012-2013, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Maulana Abul Kalam Azad

Institute of Asian Studies, Kolkata, for the year 2012-2013.
(Placed in Library, See No.LT 10665/15/14)

A copy of the Annual Report (Hindi and English versions) of the
National School of Drama, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National School of Drama, New
Delhi, for the year 2012-2013.

(Placed in Library, See No.LT 10666/15/14)
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... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Hindustan
Vegetable Oils Corporation Limited, New Delhi, for the year
2012-2013.
(i) Annual Report of the Hindustan Vegetable Oils Corporation
Limited, New Delhi, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor

General thereon.

(Placed in Library, See No.LT 10667/15/14)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Bureau of Indian Standards, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Bureau of Indian Standards,
New Delhi, for the year 2012-2013.

(Placed in Library, See No.LT 10668/15/14)

(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 3 of the Essential commodities Act, 1955:-
(1) The Removal of (Licensing requirements, Stock limits and

Movement Restrictions) on Specified Foodstuffs (Amendment)
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Order, 2013 published in Notification No. S.0. 2927(E) in Gazette
of India dated 27" September, 2013.

(1) The Removal of (Licensing requirements, Stock limits and
Movement Restrictions) on Specified Foodstuffs (Second
Amendment) Order, 2013 published in Notification No. S.O.
3543(E) in Gazette of India dated 29™ November, 2013.

(111) The Removal of (Licensing requirements, Stock limits and
Movement Restrictions) on Specified Foodstuffs (Amendment)
Order, 2014 published in Notification No. S.O. 77(E) in Gazette of
India dated 10™ January, 2014.

(Placed in Library, See No.LT 10669/15/14)
(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Warehousing Development and Regulatory Authority, New Delhi,
for the year 2012-2013, alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Warehousing Development and
Regulatory Authority, New Delhi, for the year 2012-2013.
(5) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.
(Placed in Library, See No.LT 10670/15/14)

... (Interruptions)

THE MINISTER OF MINES (SHRI DINSHA PATEL): On behalf of Shri Srikant

Jena, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Pesticide Formulation Technology, Gurgaon, for the

year 2012-2013, alongwith Audited Accounts.
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(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute of Pesticide
Formulation Technology, Gurgaon, for the year 2012-2013.

(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No.LT 10671/15/14)

(3) A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Pharmaceutical Education and Research, Kolkata, for
the year 2011-2012, together with Audit Report thereon.

(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No.LT 10672/15/14)

(5) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Karnataka
Antibiotics and Pharmaceuticals Limited, Bangalore, for the year
2012-2013.

(i1)) Annual Report of the Karnataka Antibiotics and Pharmaceuticals
Limited, Bangalore, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No.LT 10673/15/14)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI

MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-

(1) A copy of the New Delhi Municipal Council (Drainage) Bye-Laws, 2012
(Hindi and English versions) published in Notification No. F.
4/3/2007/UD/MB/13393 in Delhi Gazette dated 23™ October, 2012 under
Section 389 of the New Delhi Municipal Council Act, 1994, together with a
corrigendum  thereto published in  Notification  No. F.
4/3/2007/UD/MB/17550 dated 10™ September, 2013.

(Placed in Library, See No.LT 10674/15/14)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 148 of the Delhi Police Act, 1978:-
(i) The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013 published in Notification No. 13/17/2002/HP-
I/Estt./3445 to 3448 in Delhi Gazette dated 24™ September,
2013.
(i1) The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013 published in Notification No. 13/3/2004/HP-
I/Estt./3449 to 3452 in Delhi Gazette dated 24™ September,
2013.
(i11) The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013 published in Notification No. 13/38/2009/HP-
I/Estt./3522 to 3525 in Delhi Gazette dated 22" October, 2013.

(Placed in Library, See No.LT 10675/15/14)

... (Interruptions)
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o I 3R ISR Forerm § wow w3t (sht AT Ereean mfad): #EeaT, #
fefoTiRad o= |91 gedl IR Xl g
(1)  ffaRed o= & go-ue gfa (G qen el divaso) -

(Tp) S, 2007 | A=, 2009 T H 3afe & forg v srqgfaa sfa smar,
T8 et &1 e a1fffe ufcdes aon A ufddes &1 o) 2009 ¥ 4%,

2010 d& Pl AJYND H SECEll

(@)  ®E 2007 & #E, 2010 OF &I Ay & forg s rgqfad S s, w8
foeelt & =1 At uides R ARATHS 19|

2 ST (1) ¥ IfedARad vA DI FH Ted W [@T H gU AT & HROT AN ATl
faavor (fe=st o Rt dvanvo) |
(Placed in Library, See No.LT 10676/15/14)

(3) (T 10 didsHx ufassE, 5 focell & 99 1992-1993 W d¥ 2011-2012 dF &
e ufrdel & U ufa (R a2 RISl HRapeon) a7 oI@raiferd o |
(z?[) Sl0 didsHx ufassE, 3 fieell & a9 1992-1993 W d¥ 2011-2012 dF &
HTIBIUT B BN gRT FHET B U ufa (FF=r T2 s Ao |

(4) W (3) ¥ IfcaaRad T=T &I FHT Ued W @H H Y fAeva & HRO SN aTell
faavor (fe=st q2m FrSh Axavo) |
(Placed in Library, See No.LT 10677/15/14)

(5) ay 2012 & U gygfHd Wfd SR gygfad SHed (SfRmER Fraro)
W, 1989 @ a1 21(4) & 3favid Ufaded &1 e ufa (B=ar dem Reh
HEHIO) |

(6) www (5) # SfooilRad Tl & AT Ted R R H gY Ao & HROT ST dren

faavor (fe=t T 3ol dvanvo) |

(Placed in Library, See No.LT 10678/15/14)
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(7) T W HA I\ AT HIEAT & A BT afomyg iR @61 gAat e, 2013
B GRT 36 DI IR (3) & Aqd T F Al IoM aTedl HiHAT & e &1 ufomer *fR
IbT A 74, 2013 S 12 fQdwR, 2013 @1 AR W@ ALeLFL 776 () H
THIRIT §Q 9, DI U Ui (FZ= qem il o) |

@) S (7) ¥ IfcaaRad v=T &I FHT Ued W @H H Y fAeva & HRO SN aTell
faavor (fe=st q2m RrSh Axvo) |

(Placed in Library, See No.LT 10679/15/14)
THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): On behalf of
Shri Pratik Prakashbapu Patil, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Coal Mines Provident Fund Organisation, Dhanbad, for the year
2012-2013, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Coal Mines Provident Fund
Organisation, Dhanbad, for the year 2012-2013.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No.LT 10680/15/14)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI R.P.N. SINGH): I beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the
National Human Rights Commission, New Delhi, for the year 2012-2013,
together with Audit Report thereon.

(Placed in Library, See No.LT 10681/15/14)
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(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 141 of the Border Security Force Act, 1968:-
(1) The Border Security Force, Engineering (Civil) Combatant (Group
‘B’ posts) Recruitment Rules, 2013 published in Notification No.
G.S.R. 642(E) in Gazette of India dated 19™ September, 2013.
(i) The Border Security Force, Headquarters, Senior Gestentner
Operator (Group ‘C’ post), Recruitment Rules, 2013 published in
Notification No. G.S.R. 721(E) in Gazette of India dated 1%
November, 2013.
(i11) The Border Security Force Engineering Set up (Civil) Combatant
(Group ‘C’ posts) Recruitment Rules, 2013 published in Notification
No. G.S.R. 739(E) in Gazette of India dated 19" November, 2013.
(iv) The Border Security Force, Air Wing Officers (Group ‘A’
Combatised posts) Recruitment Amendment Rules, 2013 published
in Notification No. G.S.R. 643(E) in Gazette of India dated 19"
September, 2013.

(Placed in Library, See No.LT 10682/15/14)

(3) A copy each of the following Notifications (Hindi and English versions)
under Section 167 of the Assam Rifles Act, 2006:-
(1) The Assam Rifles Warrant Officer (Radio Mechanic), Group ‘C’
Combatised posts, Recruitment Rules, 2012 published in
Notification No. G.S.R. 208 in Gazette of India dated 18"
August, 2012.
(i) The Assam Rifles Radio Mechanic, Group ‘B’ posts Recruitment
Rules, 2013 published in Notification No. G.S.R. 152 in Gazette
of India dated 15™ June, 2013.
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(4)

(iii)

(iv)

v)

(vi)

(vii)

21

The Assam Rifles, Pharmacist, Group ‘C’ Combatised post,
Recruitment Rules, 2013 published in Notification No. G.S.R.
55 in Gazette of India dated 2" March, 2013.

The Assam Rifles Warrant Officer (General Duty) Group ‘C’
Combatised post Recruitment Rules, 2012 published in
Notification No. G.S.R. 142 in Gazette of India dated 16™ June,
2012.

The Assam Rifles Tradesman (Group ‘C’ Combatised posts)
Recruitment Rules, 2013 published in Notification No. G.S.R.
142 in Gazette of India dated 1* June, 2013.

The Assam Rifles (Para Medical Cadre) Group ‘C’ posts,
Recruitment Rules, 2013 published in Notification No. G.S.R.
205 in Gazette of India dated 24™ August, 2013.

The Assam Rifles, Naib Subedar (General Duty), Group ‘B’
Combatised post Recruitment Rules, 2013 published in
Notification No. G.S.R. 672(E) in Gazette of India dated 5"
October, 2013.

(viii) The Assam Rifles Warrant Officer (Personal Assistant) Recruitment

(ix)

Rules, 2013 published in Notification No. G.S.R. 78 in Gazette
of India dated 6™ April, 2013.

The Assam Rifles Havildar (Clerk) Recruitment Rules, 2013
published in Notification No. G.S.R. 79 in Gazette of India
dated 6™ April, 2013.

(Placed in Library, See No.LT 10683/15/14)
A copy of the Annual Report (Hindi and English versions) of
the National Foundation for Communal Harmony, New Delhi,

for the year 2012-2013, alongwith Audited Accounts.
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(i1)) Statement regarding Review (Hindi and English versions) by
the Government of the working of the National Foundation for
Communal Harmony, New Delhi, for the year 2012-2013.
(5) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.

(Placed in Library, See No.LT 10683A/15/14)

(6) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 22 of the Central Industrial Security Force Act,
1968:-
(i)  The Central Industrial Security Force, Security Wing, Sub-Inspector
(Executive) Recruitment Rules, 2013 published in Notification
No. G.S.R.783(E) in Gazette of India dated 18" December,
2013.
(1)) The Central Industrial Security Force, Security Wing, Assistant Sub-
Inspector (Executive) Recruitment Rules, 2013 published in
Notification No. G.S.R.788(E) in Gazette of India dated 24™
December, 2013.
(Placed in Library, See No.LT 10684/15/14)

(7) A copy of the Indo-Tibetan Border Police Force, General Duty Cadre
(Group ‘B’ and ‘C’ Posts), Recruitment (Amendment) Rules, 2013 (Hindi and
English versions) published in Notification No. G.S.R. 712(E) in Gazette of India
dated 30™ October, 2013 under sub-section (3) of Section 156 of the Indo-Tibetan
Border Police Force Act, 1992.

(Placed in Library, See No.LT 10685/15/14)

... (Interruptions)
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PN AT H AW FA TAT WET TRRBRUT IR FAI H A9 HA (ST, TROT I /g :
weredl, # FrAfaRad o |91 ved WR @ §

(1) (Q—qs) T SRICYT 3H B CaIdloll geeARRY YUs Avoiie, |Hud & a9
2012-2013 & 1% ufdde & Ua wfa (= dom 3ol dxewon) den
TETRIET o |

(zf[) T SRICYT 3 B CaTdloll geeARRY YUs A-oiie, |Hud & a9
2012-2013 & BB Bl IRGR gRT FHIeT B o ufa ("= dor ireh
HEHNO) |
2 SwE (1) ¥ IfcaRad 73T 1 FHT Ued W I@H H U f[Aa & HROT SN aTell
faa=or (fe=t T2 3RSt Hvanvo) |

(Placed in Library, See No.LT 10686/15/14)

(3) (TH) A Wi YU dleg) HRRTT 9IS, % fAcell & a8 2012-2013 & i
gfider @ U afa (B Tor ST Axmvon) dol oIaTiRifad o |

(@) TR Hie TS dleg) WRRET A8, Ty faeel & a9 2012-2013 F HrEw
P TRHR gRT FHIET B g i (B T2 s Amv) |
(Placed in Library, See No.LT 10687/15/14)

(4) (Tp) ST $xeqe 3w P AR Coreioll, doqR & a9 2012-2013 &
a1 ufrdes @t e i (R qen Sisi Ao qe oramRifaa od |

@) IRFT Ficge fih ®iu AR SHelloN, TR & 9§ 2012-2013 &
HTIBIUT BT BN gRT FHET Bt b Ui (FF=r qe S Ao |

(5 Swa (4) ¥ IfcaaRad v=1 &1 FHT Ued W @1 4§ U fAeva & HRO SN arell
faavor (f&=st q2r RrST dvvo) |

(Placed in Library, See No.LT 10688/15/14)
(6) U IfAFRIA, 1956 @Y ORT 619% & 3iaid ffalRad =i & ve-ua ufa (R=d

AT ST AWHRY)) -




11.02.2014 24

(TP) Rl digaReid Saduyie dune fafiics, dradar & a9 2012-2013
P PG B ABR GRT FHIET |

@) Rl Agavei®d Saaudic Hunee fafics, diade &1 a¥ 2012-2013
P e gfided, oRaRIfad o dor |9 W fRiFs-AeeETed o
fewfori |

(Placed in Library, See No.LT 10689/15/14)

7) (T®) TR Hefia 3w gfean, 8 ool & a9 2012-2013 & af¥d ufoded
P! U T (B T RISl ARhvon) do7 oIETaRifad o |

@) TR Hefa o gfewr, 8 fieell & a9 2012-2013 & BB HI
WHR GRT FHIET B U ufa (B qem s dxm) |
(8) Swad (7) H IfcaiRad U=1 ®I FHT Uedd W & H gU faeam & SR g arar faavor
(fR=Y oI 3RSl Hvanvu) |
(Placed in Library, See No.LT 10690/15/14)
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PN AT H AW FA TAT WET TRRBRUT IR FAI H A9 HA (ST, TROT I /g :

HEedT, § oo |ifl 27 i 3TeaR Bl dR% A FEforiad uF ||l Ued W 9 §

(1) (Th) T BRI BR diwfed off, T8 fleell @ af 2012-2013 & aiffw
frdeT & gl (o= o SRS Hwevv) |

@) TRrTe PSR R drfed o, 8 fleell @ a¥ 2012-2013 & aiffw
Rt & U afa () dorm RISl HRahvun) doil S WX oI@raien ufide |

() TR PSR BR Pradfed o, 8 faeelt & a¥ 20122013 & HrEwT
P! TRBR gRT FHET B g i (R qen ot A |

2 SwE (1) ¥ IfcaRad 7= 1 AT Ued W [@H H U f[Aa & HROT SN aTell
faa=or (fR=t T2 3RS Hvanvo) |
(Placed in Library, See No.LT 10691/15/14)

(3) U ANAFTH, 1956 B g1 619F & 3favia f=feRad v3i & vah-us ufa (=)
AT ST DY) -

ON O\

D) Flch Y AR HURTA ffics, @R & a¥ 20122013 &

BHRIBRO] B ARDBR gRT THIET |

ON O\

@) FHlcdh Hheg STATHC HIURIA [, HIAR &1 99 2012-2013 BT d1NDH
e, JTEMRIE o q1 39 R FRIFASG-AgerdRied & fewfor |
(Placed in Library, See No.LT 10692/15/14)

(4) HU AT, 1956 HI GRT 619% & 3idHd THTaIRad UAT ®I TH-Uh ufd (=it
TJAT ST AWPRY) -
(Tp) A Aew BIuiwH fafics, T3 fAeell & a9 2012-2013 & HRIBROT B
ARDBR gIRT FHIeT |
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@ T Wied dIueE fofiice, 5 fdeell &1 99 2012-2013 &1 Al¥®
Tfded, SRR o T S9 W fRiFe-Ageramies of  femfir |
(Placed in Library, See No.LT 10693/15/14)

(5) (T®) Tl o) DIUNfesd e 3% sfear fofics, 78 fieell & a9 2012-
2013 & PHRIGY BT DR gRI FHIE |
@) Y IR prunfesT B i gfean fafies, 8 fowelt &1 a¥ 2012-
2013 &1 a¥ep Yfded, SETqRifard oRd dem S W Ris-Hereraraiars
@ fewfort |

6) S (5) ¥ IfcaaRad TAT P FHT Uedd W @H H Y fAeva & HRO SN dTell
faavor (fe=st q2r Rrsh dxawo) |
(Placed in Library, See No.LT 10694/15/14)

(7) Hicarl AfafTd, 1968 1 aR1 9 &I IUIRT (3) & 3icia fr=iferRaa srfargaai
Pt UH-us Ui (R qe s dxawon) -
(Ueh) BI.3M. 3554(31) S 2 fQARR, 2013 & WRA & IA9YF H YHIRE g A o
ST FARAe 50 dfoerd 3 wrsuwwefi= 5 ufoerd €t wrjee & forg
Pl JATIH, 1968 B GRT 9(4) & IMId UeH fHu ITW AW
RSB THIOIST & YdTdad & ax & gl
@) B3, 2934(3f) S 27 TR, 2013 & 9RA & IA9YF H YHIRG 87 &
T S FARABIT 50 Tferd & Arsu=aefi= 5 ufierd S0 Brjere & forg
T =el Pfiwed fafiies & IVRE®EROT TH0MH & AT b aR § 8l
(Placed in Library, See No.LT 10695/15/14)

(8) (TH) Tl SASC 3T Thidhodvel TRICYT HAoRie, BaETS & a9 2012-2013
& IIMNE Ufirde & o i (B qn s |Amv) |
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I SRISYE ATh UHidhoarel Yaced doHe, 8avdg & a4 2012-2013

& qif¥e or@msll & Udb i (Bl a2 sl Axawon) del S U olRaTaRiel

aferae|

I SRISYE A6 UHidhoarel Yaced doHe, 2avdg & a4 2012-2013

& DRG] B ARER gRI FHIEGT & Th iy (R Tor Rl dvamso) |

S (8) H SfedtRad U=l Bl AW Ued W W H gU fdeva & SR AN arell
faavor (fe=st q2m ST Axavo) |

(Placed in Library, See No.LT 10696/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): Ibeg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

2)

(i)

(ii)

(i)

(i)

Review by the Government of the working of the Artificial
Limbs Manufacturing Corporation of India, Kanpur, for the year
2012-2013.
Annual Report of the Artificial Limbs Manufacturing
Corporation of India, Kanpur, for the year 2012-2013, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No.LT 10697/15/14)
A copy of the Annual Report (Hindi and English versions) of the
Office of the Chief Commissioner for Persons with Disabilities,
New Delhi, for the year 2007-2008.
A copy of the Explanatory Memorandum (Hindi and English
versions) on the Annual Report of the Office of the Chief
Commissioner for Persons with Disabilities, New Delhi, for the

year 2007-2008.
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(3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(Placed in Library, See No.LT 10698/15/14)

(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Rehabilitation Council of India, New Delhi, for the year 2012-
2013.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rehabilitation Council of
India, New Delhi, for the year 2012-2013.

(Placed in Library, See No.LT 10699/15/14)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JESUDASU SEELAM): I beg to lay on the Table a copy each of the
following papers (Hindi and English versions) under Article 151(1) of the
Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union
Government (Railways) (No. 25 of 2013)-Compliance Audit Report

(Volume II), for the year ended March, 2013.
(Placed in Library, See No.LT 10700/15/14)
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(2) Report of the Comptroller and Auditor General of India-Union
Government (No. 27 of 2013)-Performance Audit of Rajiv Gandhi
Grameen Vidyutikaran Yojana (RGGVY), Ministry of Power.

(Placed in Library, See No.LT 10701/15/14)

.. (InterEtions)



Usha
Fd. By c
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12.05 hrs.
COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
33" and 34™ Reports

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to present the
following Reports (Hindi and English versions):-

(1) 33" Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes on Action Taken by the Government on the
recommendations contained in the 21* Report (Fifteenth Lok Sabha) on
the subject “Reservation for and Employment of Scheduled Castes and
Scheduled Tribes in National Aviation Company of India Limited
(NACIL)” pertaining to the Ministry of Civil Aviation.

(2)  34™ Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes on “Reservation for Employment of Scheduled Castes
and Scheduled Tribes in United Bank of India and credit facilities
provided by the Bank to them” pertaining to the Ministry of Finance,
Department of Financial Services.

... (Interruptions)
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12.05 V% hrs.

COMMITTEE ON GOVERNMENT ASSURANCES
36™ to 38™ Reports

SHRI B.K. HANDIQUE (JORHAT): I beg to present the following Reports
(Hindi and English versions):-

(1) 36" Report regarding requests for dropping of assurances.
(2) 37" Report regarding requests for dropping of assurances.
(3) 38" Report regarding review of pending assurances pertaining to the

Ministry of New and Renewable Energy.
... (Interruptions)

12.06 hrs.

STANDING COMMITTEE ON AGRICULTURE
57™ Report

3t SYQT A (JHT): HBlGAT, H WE YHHRY ITN HATI A FEd TeHd sxIee

3% B CHIATSN, STURIRRTU YU8 Hopie’ & aN H PN dadl Wl |ffq &1 574
gfcrdes (fa=t o SISl HehvvT) YR BRa gl

... (Interruptions)
MADAM SPEAKER: Shri Gopinath Munde — not present; Shri Prabhatsinh P.

Chauhan — not present.

... (Interruptions)
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12.07 hrs.
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 29"
Report of the Standing Committee on Consumer Affairs, Food and Public
Distribution pertaining to the Ministry of Consumer Affairs, Food and Public
Distribution. *

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay the
Statement on the status of implementation of the recommendations contained in
the 29" Report of the Standing Committee on Food, Consumer Affairs and Public
Distribution (Department of Consumer Affairs) in pursuance of direction 73 A of

the hon. Speaker, Lok Sabha, Bulletin — Part II, dated 1* September, 2004.

A Statement indicating the Action Taken/Status of all the recommendations
contained in the 29" Report of the Standing Committee on Food, Consumer
Affairs and Public Distribution is annexed. It may be noted that the Report
contains 27 recommendations. These recommendations have been carefully
examined by the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs). Out of 27 recommendations, 27 have been

accepted. The action taken on the recommendations has been indicated.

The Action Taken Replies have been sent to the Committee on 29.07.2013
in English and Hindi both.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10702/15/14.
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12.07 V4 hrs.

(ii)Status of implementation of the recommendations contained in the 27"
Report of the Standing Committee on Coal and Steel (15" Lok Sabha),
pertaining to the Ministry of Coal”

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): I beg to lay the
Statement on the status of implementation of the recommendations contained in
the 27" Report of Parliamentary Standing Committee on Coal and Steel (15™ Lok
Sabha) in pursuance of Rule 389 of the Rules and Procedure and Conduct of
Business in the Lok Sabha, and of the directions of the hon. Speaker, Lok Sabha
issued vide Lok Sabha Parliamentary Bulletin — Part II, dated 1* September, 2004.

Action Taken Statements on the recommendations/observations contained
in the Report of the Committee have been sent to the Standing Committee on Coal

and Steel.

The present status of implementation of the various recommendations made
by the Committee is indicated in the annexure to my Statement which is laid on
the Table of the House.

I would not like to take the valuable time of the House to read out all the
contents of this annexure. [ would request that this may be considered as read.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10703/15/14.
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12.07 ' hrs.
(iii)Status of implementation of the recommendations contained in the 35™
Report of the Standing Committee on Chemicals and Fertilizers(Department
of Pharmaceuticals) on the Demands for Grants for the year 2013-14,
pertaining to the Department of Pharmaceuticals, Ministry of Chemicals and
Fertilizers. *

THE MINISTER OF MINES (SHRI DINSHA PATEL): On behalf of Shri Srikant
Jena, 1 beg to lay the Statement on the status of implementation of the
recommendations contained in the 35™ Report of the Standing Committee on
Demands for Grants for 2013-14 of the Department of Pharmaceuticals (Ministry
of Chemicals & Fertilizers) in pursuance of the directions issued by the hon.
Speaker, Lok Sabha.

The Standing Committee on Chemicals & Fertilizers examined the
Demands for Grants of the Department of Pharmaceuticals (Ministry of Chemicals
& Fertilizers) for the year 2013-14 and presented their 35™ Report to Lok Sabha
on 30.04.2013. The Report contains ten recommendations.

The status of implementation of the various recommendations made by the
Committee is indicated in the Statement which is laid on the Table of the House.

I would request that this may be considered as read.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10704/15/14.
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12.08 hrs

ACQUISITION OF CERTAIN AREA IN MUMBAI FOR
DR. BHIMRAO AMBEDKAR MEMORIAL BILL, 2014"

THE MINISTER OF TEXTILES (DR. K.S. RAO): I beg to move for leave to
introduce a Bill to provide for the acquisition of certain area in Mumbai belonging
to the National Textile Corporation Limited for facilitation of the construction of a
memorial for Dr. Bhimrao Ambedkar and for matters connected therewith or
incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
acquisition of certain area in Mumbai belonging to the National
Textile Corporation Limited for facilitation of the construction of a
memorial for Dr. Bhimrao Ambedkar and for matters connected
therewith or incidental thereto.”

The motion was adopted.
DR. K.S. RAO: I introduce the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 11.02.2014.
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12.09 hrs

MATTERS UNDER RULE 377"
MADAM SPEAKER: The Matters under Rule 377 shall be treated as laid on the
Table of the House. Hon. Members may personally hand over slips at the Table
immediately as per practice.E

(i) Need to take steps to implement reservation policy on economic basis

it AaUTA HERIS (Tgardl): § WROR BT &I <2 H Ydferd SRV AT &l 3R AMHNd
TR 7] RE § | g wfdar frafaeit 4 smeeror sraven gafaw oy @t off R
FHIGR GBI DI MH, ARG IR A1 (RART BT IR ISR 1 Wb 39D oy I=ai
Rref, ISR IRy § I foly e @, Wy a0AM H WRBGR DI AERT A dIR
DR SMMRTOT B AT T B S 3Mh YR WR AT =MLY | gaeb foy Sifa argwen
FHIE R ARBR DI aley b a8 il oRR fafed &Y s fy o 6 ag gfiay ot
3T UTWl bR dTel IRARN & STfeRed 377 URAR A1e g8 fhdl Wt Sffar a1 &9 & ¥qe @
Bl DI Arpd, fRIE T TR | STRETU Y AT A1y |

W AR W AR & b g8 nfdd naR R ARET0 ] B b forg Wi

PRIATE! BT BT B DY |

* Treated as laid on the Table.


rbn
ollowed by   D1    
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(ii)Need to upgrade Mysore-Bannur-Malavali, Kollegal-Mettur- Salem and
Nanjangud-Chamarajanagar State Highways in Chamarajanagar
parliamentary constituency in Karnataka into National Highways

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the attention of the Government regarding the dire need to take urgent steps for
upgradation of three State Highway Roads into National Highways in my
Constituency i.e., in Chamarajanagar Constituency (Karnataka State).

In my Constituency, due to growth of Industries, Sugar Factories,
Agriculture, historic World Heritage Sites, Tourist Places and increased flow of
tourists from all over the world, the traffic on the State Highways has
exponentially increased. In the light of the above, it is essential to upgrade three
following State Highway Roads (1) Mysore-Bannur-Malavalli 47 Kms. which
connects NH-212 and 209 further connecting Mysore and Mandya Districts (2)
Kollegal-Mettur-Salem 180 Kms. which connects NH 209 and 7 further
connecting Karnataka and Tamilnadu and (3) Nanjangud-Chamarajanagar 42
Kms. missed link which connects Karnataka and Tamilnadu. These are the long-
pending issues and there is need to complete the works in the interests of the local
people.

In view of the above and for the economic growth of the State as well as the
country, I earnestly urge upon the Hon’ble Minister for Road Transport and
Highways, to accord sanction for upgradation of above-mentioned three State
Highways Roads into National Highways and to release suitable grants for the

purpose at the earliest.
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(iii) Need to implement welfare schemes for powerloom sector
in Siricilla, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the Government regarding the dire need to take proper steps to revive
the textile industry in Siricilla, which happens to be in Karimnagar Parliamentary
Constituency in Andhra Pradesh.

As the Government is well aware that there are around 60000 powerlooms
in Andhra Pradesh and out of it Siricilla City and its adjoining areas alone have
35000 powerlooms and the people depending on this powerloom industry do not
know any other work except powerloom. Small and medium weavers of about
80% directly or indirectly are dependent on this and it is being called Kutira
Prisrama in Telugu language. First of all, I thank the Hon’ble Minister for
Textiles for recently visiting Siricilla and meeting the powerloom workers who are
in depressed condition. Hon’ble Minister’s sincere efforts and announcement of
few welfare schemes for their empowerment have rekindled hopes among them. It
is the need of the hour to take further steps without any further delay. Upgradation
of powerlooms in Siricilla may be expedited upto saturation level. There is need to
set up Yarn Banks in Siricilla and necessary process in this regard needs to be
expedited. There is need to set up Skill Development Centres at Jammikunta and
Siricilla for the powerloom and handloom workers. An Apparel Park was
promised by the Hon’ble Minister during his visit to Siricilla under Special
Purpose Vehicle. Steps may be expedited in this regard. Common Facility Centres
should be set up with an amount of Rs. 8 crores for the welfare of powerloom and
handloom industry. Insurance scheme may be implemented for the welfare of

weavers. Workshed scheme may be implemented in Siricilla. Recommendation
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may be made to Hon’ble Minister for Finance and also to the Union Cabinet for
setting up of a Mega Textile Cluster because as we all know that the Finance

Ministry plays a pivotal role in allocating and releasing the funds.

Hence, keeping in view the welfare of the powerloom workers in Siricilla, |
request the Hon’ble Minister for Textiles to coordinate with Hon’ble Minister for
Finance, to kindly instruct the concerned officials under your Ministry to
implement the promises made by the Hon’ble Minister during his recent visit to

Siricilla before the election code of conduct comes into force.
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(iv) Need to review the decision to suspend the Community College Scheme
of Indira Gandhi National Open University

SHRI K. SUDHAKARAN (KANNUR): I would like to raise an important issue
concerning the future of over 150000 students across our country who had
enrolled themselves in the Community College Scheme (CCS) launched by Indira
Gandhi National Open University. The Community College Scheme was
introduced by IGNOU in the year 2009, by doing tie-ups with colleges and
institutions all over the country. Its main aim was to offer Associate Degree on a
range of job-oriented industry- trained academic programmes, at affordable costs
to all segments of the disadvantaged class. Taking advantage of this Scheme,
thousands of students, had enrolled themselves in different community colleges, in
various levels of programmes. Most of them belong to poor/middle class families
and hail from rural and urban slum areas. They have paid all fees and other
applicable dues as per norms of CCS which collectively amount to crores of
rupees. But as a setback to their career, the Board of Management of IGNOU in its
meeting held on May 31, 2012, had decided to suspend the community college
scheme, without assigning any reason. This decision has put the future of
thousands of students at stake, and has caused protest by owners and students
alongwith the teaching community of these community colleges. Students who
have completed the course, are not able to take examinations, and those who have
taken the examinations, have been waiting for their certificates for the last 2 to 3
years. The future of above 150000, is getting ruined, by this decision of IGNOU.
In view of its serious nature concerning the right to education, I urge the
government to take immediate steps to ensure that the present problems of the

Community College Scheme of IGNOU, be resolved immediately.
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(v) Need to release the Central Government’s share towards the cost of Metro
project on Vanaz - Ramwadi Corridor in Pune, Maharashtra

SHRI SURESH KALMADI (PUNE): Pune city is one of the fastest growing cities
in the country. Presently, Pune metropolitan area, with a population of 48 lakh,
and approximately 24 lakh of vehicle registrations, is one of the most congested
and polluted cities in the country. The city is witnessing high rise in vehicle
numbers with almost 400-500 new vehicles being added to the city network every
day, thereby further deteriorating pollution and congestion levels. Keeping these
issues in mind, the Pune and Pimpri-Chinchwad Municipal Corporations jointly
appointed Delhi Metro Rail Corporation (DMRC) to study and prepare Detailed
Project Reports on metro for Pune city.

The DMRC submitted its final Detailed Project Report on two corridors —
(1) Pimpri-Chinchwad to Swargate and (2) Vanaz-Ramwadi Corridor with a total
length of 31.5 kilometer.

Out of the above two corridors, the Government of Maharashtra and Pune
Municipal Corporation have resolved to take up 14.95 Km Vanaz-Ramwadi
Corridor initially with a equity contribution of 20% from the Government of India
and 20% from Government of Maharashtra, i.e. Rs.518.60 crore from each. The
Vanaz-Ramwadi Corridor is fully elevated and easy to implement without much
complications.

I, therefore, request the Central Government to release their equity share in
the project cost at the earliest on the lines of Delhi Metro, and fully exempt this

project from Central Taxes, which form a major component of the project cost.
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(vi)Need to undertake reconstruction of bridge on Chambal river in Kota
Parliamentary constituency, Rajasthan and also provide necessary
funds for the purpose

3t SRR RiE (Pier): WX W9 &3 DIl IR 3fd 981 dlell d9d 94l IR $B AT

gd a1 @w 1 MY S W Yol &9 @1 AT | AR H IR G U Bl 99 ddcl

Tl § SiTeT &1 SR YATfad o A il ek | 1e) ¥ 3 a1l AT Sl hiel e
& drg § Bp) O & | S IR Bl aurd A 8hR Gl R ol S0 A7 A dler qe
H BM el S SR AT 81 aTel YaRiiee dl AdT ol 9 Wy $B a9 Jd 39 d9dl 4 W
Ao 4ol &1 Usp 21 CedR daat & # R T O H B8 T AR T a9 9 el I
gl &1 GARAT BRI T8 o © IR 7 39 YAMHI 8] HS Pl AR B T | 377 39
e &1 R FaRial gR1 2= 351 S8a) aR1 Il § | 28R &1 a-u™ d9aR GIR 8l
BT € WY 39 G & 7 g9 F DIl IR S qeR P AT IR S dd H A Al §
e S gd AT vaRiiSe @t T a9 g8 €

WHR ¥ 1Y ¢ 6 = gN 39 gdf &1 gArmio e fe S ud @ foyg
3MALAH B HI AT B I | 39 Jd & ORA F Sl JHEH ABR BT ol & D!

HRUTS gl IO R arell B bull A foran S =gy e Bl =@9dl YT b1 U
fewt AT & |
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(vii) Need to set up Coir Park at Villuppuram district in Tamil Nadu

SHRI MANICKA TAGORE (VIRUDHUNAGAR): The Ministry of Micro, Small
and Medium Enterprises has constituted Coir Board for the development of coir
industry across the country. Recently the Coir Board of India has sanctioned a
project with the initial budget of Rs. 500 crores during the financial year 2013-14
to set up a Coir Park/Coir Industry Park across the country. Under this project, a
proposal has been sanctioned to set up one Coir Park/coir Industry Park in
Villuppuram District in Tamilnadu with Rs. 70 crores budget allocation of Union
Government’s. 200 acres of land have also been identified and earmarked for this
park. But, the proposed/sanctioned project has been shifted to Karnataka State.

The setting up of the Coir Park envisages skill development of the workers
especially women folk through various training schemes and programmes. The
activities of the park are being managed by the Governing body of National Coir
Research and Management Institute.

So, I urge upon the Union Govt.not to shift this sanctioned project from
Tamilnadu to Karnataka State. I also request the Union Govt. to take all efforts to
set up the sanctioned project in the said district in Tamil Nadu without any further

delay.
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(viii) Need to set up a new unit of Fertilizers Corporation of India Limited
in Gorakhpur, Uttar Pradesh

AR ey (MREQR): WK Iava M fafiice @t St 5 s@rsal 45 § ST ¥
MREYR H W1 Yeh Iaveh bl A & | ARG Iavep (M fafiics 7 |9 1969 # TREYR
H ISP T B W1 B A | Yeb WERY GHST B Ferld 10 I[A, 1990 P §H d PR
f&ar T SR 99§ Y8 SHIE ACR 48 T REN & | T AR WA D 98 B A Al SR
JeT q7 48R & fdr W g 3R uSl § | PN ywifad g9 4 fham & R aaeR g8
2| M D By FUEERT N IREER F9d g SR USRI B ST Bl 98 IS 39 IdRE
HAF DI AT BT AT AU-INUT DHRIBIA ® QR QAT AT AT Afh A AT AT
ayoTs I@ B AT @ T | W P 49 IS 39 SRS WA B JTEER D (oY AR

WRPR - FANb TG I HATerd, Jeiforay §97e, a9 Ud qaiaRor H3Terd dern fad 3

& WAl B UH Ied WNF HHS 9915 o | A HACT UBl B IREYR |qHd 9 98 TS
IR WA b JTRgR bl RGN &R gl € | 99 IS Idvdb A3 & [THER DI I8
ATTHT 918 BR SrewId U08 BIgA1del Rae~cae (4).3ME.U%.3MR.) & U 9ol -7 o |
I G | ST & fp f.3ms. Uh.emR. 3 W 99 Gy # 31U+ gedfd UeH e & © |

MREYR R 48 U SaRe WIF & U HSFR W A 1400 Tebs YA & | Sl Xerd
TS 3R wed ARt & W-A1 o= A Jlwme F 1 e JS g T | R WER
IS A ST AET B JRUT SIERIR TUT W A TS ITAY BN Sl § A SIRD FIF
T TR AT W FAiferd B Adhal § | I TR 8ffw sfogar (o) o1 g9 ddg # wd
fepar & |

P TRER ¥ 48 U IS WA & WM R ARG a7 fetfics @t o &
B Uh AT SIRP G RAMUT 81, 39 69 H HRIATE! B BT B DY |
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(ix) Need to send a central team to assess the impending danger to Badrinath
Temple by landslide in Chamoli district, Uttarakhand

SR ATen Iow At wE (Red gare) @0 H Bs AR &1 & Al Rie ItREvs
R g1 g™ & AR DI IO TR DI AR QAT A18c! § | IS0 91 Dl QAT
I YT B AT B | 16 3T, 2013 B 9N IR & d18 AfR & Y ARV 7&d 4
e o B T o1 e ae faE v 7 gen dar @ i e on | s
el iR & Y Ry aRme gdd W Rrarg e @ ek ¥ 9 g TS gRen daR
AR & TE ¥ | 99 99 9 IO W [RIe Y B AT T | 39 g § AR R €
ATl § ST Hd w W YR T9TE! 7Ol Ghdl § | 39D Ifdl a9 HieR & b A
TG 50 HeX B QA W RIT T« F$ & @ifdp f rAd-1al 78 & a1 9819 ¥ W@Eel 8 Y
g, N 09 s & @O 99 T § | GRT QAR & 9 W AT H Heldl W T § 599
QRRR U WA ® WY AR PR o W T | TR-PeR AR AT & g
HEEEN (fEeN) T TR & IR F RReR o g8 THaR § & & | § b WdR
R B g 6 AR & dio Ra gen AR & g e ok @Ra I & forg
Bs A EH Al MY AR IS Bl GRefl & oy 3aeaes wed I3g g |




11.02.2014 46

(x) Need to permit farmers to lay water pipe lines beneath the railway
lines free of any charges by railway department

st wesfiE |, e (WaREie):  feam 7 9w & Qo™ 1 U SHIE Y faurT @
AT < & 6 S99 <9 &1 AT 8N 91 WY & BN &1 a1 8em Afh wal-ael
fFraml & Wdl & 99 § F ¥ - Yordl ¢ | feami o RFEE g ue @ 918y dJgd
YIS & A W o S B SRR TSl @ 99 ol [IHRT Sedl WA T8 odl © | S8l g%
AT B, ISP A T o O H Pls dheli® el gl arey R off e T8 frad |
IfpsT o9 AT &0 € A1 Xl AU gRT TRe-ave @ A Y S € S b sreadsie
T G WHH B B T | TF ATl BT R 12,500/~ T 7 R qURiISH @ret & |-
HIT A ISl MR 2 ¥ 3 oG Bl TR faar Srar 8 Safd argy drgs b1 Aqu @
e SO © | TSl 9Ra H U8 U faewl © fb o fam 1 Qo f2aq & o w&h
ST edt & W H T &, S B U A ARBR gRT S WK IBH a9 DI ST 2 | I8
W & fPAMI ® A1 AR/ FI8R & | SI-drs AT DY WR (BT B1 Sitas fare e & |
R feami & fog Hifoat @ arel dr feaEl & an 7 | T8 9§ | TRE ®
HRUT {HAN MHEAT BRI & | 39 99 H AR I W 7797 © b fpam faxeh e o
o foram SITe qer 991 arst urh @Y TSy TS Xeued! & A | fau™ @ wREeE @ S|
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(xi) Need to take necessary steps to accelerate the process for implementation
of high-speed rail project between Delhi and Meerut

it oS IRET (AXS): IY 1985 W WIS AT & Ao drs (V. ALMR.ALAL) BT T8
I BT (P I I I ool TR 98 2 S41d DI 91 HH HIAT AT qAT 39 363 B
e & foy . ALaR. | o drel Y@ TR &1 feell & Aoid fUs gifvie fiwes |
SIS &1 AT of 16 $9 & | & dTel AN U ©el A1 S99 HH 4 ool Tgaax faTwR
T AN, I AN BT B YA BR 9199 <lle A% | 39 gfte & ufgded IR o™
& TR BT el § e oM Wt HrIf S 91 IUe g5 2 |28 99 17 9M & das@ 7 dl
feel-FRS TRII 8184 &1 § T 7 81 fSeei-AXe ®l Siie dTell Bewdts o ddel &l |
DS IeolE@HI W §8 & | TLALSIR. @ TR &I fieell 4 T ¢ 4 Sis & oy &s
TRHR 7 TR, ZUIC HRUANIE &1 167 A1 fhar 8 g UM R @ 4, Ta.7a.7.8Ms.
glfe well # SRl ATl U4 WeAfd 7 BN @ PRU I8 BRI M T8 9g U7 8T 8§ |
TG UAE. & We-9Hd & AgAR ool & MOEN ¥ W3 & UooldRA  db
TEWIS ¢ & OB BT B UA.UA.-58 WX feomgd fhar wr € dem UA.U9.v.ens. & s9
ISR BT AHYT TATH SH IIEING a1 81 § | 31 S o Pl TAT YAIgTHE Wighd bl
T & WY ol AR Seei-Aa gsedls o &I Ao i #arerdi vd fawmii &1 9adi
A AN E 98 W RE ©

W R F R & [P ARBR 90 R0 ST PY T [Geel-HRe Bewls o &
Hefd ¥ g9 W doee @ Wi’ 9o dfeh 39 Igudifad A IR SR SR g,
TS ¢ el 9d a0 Ufad STR TSl & IS o & & et & 1fa fire 9@ |
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(xii)Need to undertake construction of roads from Jethwara to Lalgopalganj
and Kunda Tehsil to Khanwari in Kaushambi Parliamentary Constituency
under Central Road Funds in Uttar Pradesh

A Yo AR (FBrem): WX AR aF HIETE I DI A D Sl dedid pUeT Td
SIS JATIIG I ST dTell HEdYUl WS & | Sl al [Aurawisll & 8y SIue qATerd Bl
S 2 | Sl WSl (WSdRT ¥ dATerarertist 25 fHl. Ud puel dediel W IaTarl A 21
fepel.) @1 =T TSy, el W FIAR WRA ARBR BT AT {51 o1 gob1 2 | # WRA DR
A HRaT g 6 QFT Fdi B (W.MR.YH.) AT I I 8 SMMTdH & Wipd B B

FHAT TN, FIP a1 TS TH AFG I HKRA & |
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(xiii) Need to put a moratorium on payment of interest on debt
and debt restructuring of loans of West Bengal Government
PROF. SAUGATA ROY (DUM DUM): The West Bengal Government has been
demanding a moratorium on interest payment on the outstanding debt of the State
Government. The previous left front government had left a total of Rs. 2.03 lakh
crores debt. The present State Government has to pay a total of Rs. 28,000 crores
in the current year as principal and interest. It has doubled its own revenue
collection from Rs. 20,000 crores to Rs. 40,000 crores in the current year. Still it is
left with very little money for development. I urge the Government to give a
moratorium in debt and debt restructuring of the loans of West Bengal and the

same may be extended to other debt stressed states also.
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(xiv) Need to ease the criterion of land area required to set up a 100 bedded
ESI hospital in the premises of medical college in Kanyakumari, Tamil Nadu

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): I would like to thank
Hon’ble Minister for sanctioning the setting up of a 100 bedded ESI Hospital in
Kaniyakumari District, Tamil Nadu. This was a long pending demand of the

people of my constituency.

But the concerned department is saying that they require 5 acres of land for
setting up of a 100 bedded ESI Hospital. After a detailed survey, the State
Government was able to get only 2.50 acres of land within the premises of medical
college. Since my constituency is not having sufficient land, my request is to set
up the ESI hospital on 2.50 acres land only. In Tirunelveli constituency, the ESI

hospital has been set up on 2.20 acres only.

Due to non-availability of ESI hospital, about 3 to 5 lakh families working
in small scale industries like cashew nut industries, fishnet companies, tapping
etc., are not getting the ESI benefits. Private hospitals are taking undue advantage

of this. As a result people are facing a lot of problems.

Hence, in public interest, I urge upon the Government to expedite the

setting up of ESI hospital.
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(xv) Need to enhance the retirement age of employees of SAIL Refractory
Company Limited, Salem in Tamil Nadu from 58 to 60 years

SHRI S. SEMMALAI (SALEM): Salem Refractory Unit of Burn Standard Co.
Limited was taken over by SAIL on 16.12.2011 and all employees have got their
wage revision also. The refractory manufacturing operation is entirely depending
on manual and experienced workforce. The plant is continuously making profit.
The employees are extending full co-operation to the management to achieve the
target. Employees have never resorted to strike or untoward incidents for the last
so many years. SRCL (SAIL Refractory Co. Ltd) is 100 per cent subsidiary of
SAIL. Since taking over of Salem Refractory unit of Burn Standard Co. Ltd by
SAIL, the only demand of the employees is in respect of enhancement of
retirement age from 58 to 60 on par with Salem Steel Plant (SSP). It is a genuine
demand. But the management is citing some liability to the State Government to
be beared by it. The liability and enhancement of retirement age are totally
different issues and liquidation of liability would be slightly lengthy procedure.

Denying the employees their genuine demand is unjustified.

If the Unit loses the services of those who are experts in manual operation,
the work will suffer. By enhancing the age of retirement, the organization will be
in a better position to further utilize the services of its workforce. I request the
Authority concerned to consider the proposal for enhancement of retirement age
from 58 to 60 years. I hope that the Hon’ble Minister of Steel will consider my

fervent appeal and get it done at the earliest.
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(xvi) Need to review the decision to exclude ‘construction of drains’ from the
list of works permitted to be implemented through MPLAD Scheme
SHRI P. LINGAM (TENKASI): The work relating to construction of drains is
important and it was in the list of permissible works under Member of Parliament
Local Area Development Scheme (MPLADS). Villages and towns were much
benefitted by this. The drains help us to dispose of all the sewage and effluents and
help in keeping our surroundings neat and clean. In this regard, the Ministry of
Statistics and Programme Implementation vide their File No. C.C. 44/2012 —
MPLADS dated 23 May 2013 mentioned that “Construction of drain, etc.” has
now been included in the list of prohibited works implemented through MPLAD
Scheme. Due to this decision of the Union government, bigger cities and villages
may be deprived of efficient drainage systems. I want to know on what basis the
construction of drains has been included in the list of prohibited works under
MPLAD Scheme?. There was no explanation or information on why this work has
been prohibited. A well-built drainage system is the need of the hour. Sanitation
measures are very much affected due to this hasty decision. Instead of expanding
the drainage related work, the Government has prohibited it under the MPLAD
Scheme. Sanitation workers are also facing the difficulties due to this decision.
They may be forced to carry liquid waste and effluents on their heads to dispose of

them. Moreover sanitation work may also affected.

I, therefore, urge that work relating to construction of drains should be
included among permissible works under MPLAD Scheme. I also urge that the
decision taken by the Ministry of Statistics and Programme Implementation under

File No. CC44/20 1 2-MPLADS be immediately withdrawn.
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(xvii)Need to look into the demands of people belonging
to various castes in Bihar for their inclusion in the
lists of Scheduled Castes and Scheduled Tribes

ST, vgaw g fag (dumelt): fQER wsuwia i, Aede, dlER On®, Wel o)
St sifa fisst snfa & g2t wifiad € | 33 9eR &y, 9dal, didl, $FeR e, T
affe STferdl 1 ArTTeh-3fded Rf agd & WRie ® | 37: g9 Siifdi & HerEl B! A7
f IR, Aedte, dER, 9F®, ATell P Fgfad Sod & Soft § &R Sy, dqar, did,
PR e, TS DI JYAd SO DI Ao H STl SY | FHS AAT WA 7 91 39

3T B 3T B E |

ATE © [ 39 Wdg H [98R WAR I Fqx HHR UGS DI G SIS 3R
S ST @t Aol H ST 8 ARBR BIRATS DY |
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(xviii) Need to provide stoppage of goods trains at Railway station
in Banka district, Bihar and set up warehouse at the station for
giving impetus to business in the area

et I AN (T(b): B8R ST B T Tl 4 gAY IS BT ATAMRAT DI A o
SN g oAl @ SexId a1 el B A IS s & | Xold Bl 39 (ol U Giiead g
HRA FIMRY | AIENSAT BT 3erd B =1ey SR B @Rl 1 qHM b 59 A GO
Al H HST WY | ATl @ B Ao gavl 8 ey | git el § ATl & oevrd
TJAT AT W AHM @1 B G gl T8 & o & & ARl &1 &R g9ifad
g1 0 W & e =g e wwes e Sy |
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MADAM SPEAKER: Dr. Thokchom Meinya.
DR. THOKCHOM MEINYA (INNER MANIPUR): Madam, I rise to raise an
urgent matter of public importance. ... (Interruptions)

I would like to draw the attention of this august House, in particular the
Ministry of Home Affairs and the Administration of the National Capital
Territory of Delhi to some stunning reports about the alleged racial profiling of the
North-East people in the Metros of the country and Delhi in particular...
(Interruptions) It is a matter of great concern for all the citizens of this great
country. The people of the North-East feel alienated from the mainland. ...
(Interruptions) Such a feeling is highly injurious to our national unity and
integrity.... (Interruptions)

Recently, the brutal and fatal attack on a student from Arunachal Pradesh;
the rape of a minor girl from Manipur and also another brutal attack on two boys
from Manipur are highly condemnable.... (Interruptions) This morning again one
kipgen from Manipur was attacked brutally. It is a shame on all of us....
(Interruptions) These are inhuman acts only expected from animals....
(Interruptions)

Madam, I do seek the indulgence of this great House with all humility and
respectfully to submit a fact that there is apparently a huge presence of racial
profiling in the Metros of the country.... (Interruptions) It is my personal
experience. Even in my own case, there arises occasions when I have to get myself
identified.... (Interruptions) Even after I show my Identity Card, our security
brothers, sometimes, do not appear convinced. In such a circumstance, please just
imagine the possible fallout!... (Interruptions) For a public man like me, there is
absolutely no problem. We have to tolerate them. But please imagine, for our
grown up children, surely they shall not be able to tolerate and they cannot....
(Interruptions) 1 do appreciate that. They should try not to tolerate also. I am not

instigating them.... (Interruptions)
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Madam, it has become too much. Enough is enough. I would thank you
very much for calling me to raise this matter. We have to stop this. I would
earnestly urge upon the Union Government, the Ministry of Home Affairs and the
Delhi Administration in particular to ponder over this matter very urgently and
seriously for immediate intervention and also for a long-term strategy to solve the
alleged apprehension of racial profiling. Thank you very much.... (Interruptions)
MADAM SPEAKER: Shri Prem Das Rai is allowed to associate himself with the
‘Zero Hour’ matter raised by Dr. Thokchom Meinya about the alleged racial
profiling of North-East people in the country and Delhi in particular.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again tomorrow, the
12" February, 2014 at 11 a.m.

12.11 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OE’ednesday, February 12, 2014/Magha 23, 1935 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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